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	 In this application under section 19 of t he 

Administrative Tribunals Act,1985,the grievance of the 

Petitioner is that his case Was not being considered 

alongwith others for regular appointment to the post 

of Extra Departmental Mail Carrier in Medical College 

Sub Post Office,Eerhaitpur. 

20 	 ifter hearing Mr.Pradipta Mohantyarned 

counsel appearing for the petitioner and Mr.Ashok 

Misra learned Senior standing Counsel (Central) we 

would direct that the case of the petitioner be 

considered alongwith others and he/she whoever is 
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found to be sutable,may be appointed.Thus, the 

application is accordingly disposed of.There wou 

be no order as to costs. 

	

3, 	The ?etitioner may file anapplication 

before the appropriate authority which shall be 

accepted and the case of the petitioner shall be 

considered. 

	

4. 	In case,the authoriti*' has ordered 

continuance of the petitioner in the post office as 

xtra Deparrmenta1 Nail Carrier,till regular appointment 

is made,we have no 4jectiori for his continuance. 
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